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THE BEEDI WORKERS
WELFARE CESS (AMENDMENT)
BDA, 1981

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): Sir, I beg to
move.-

"That the Bill to amend the Beedi
Workers Welfare Cess Act, 1976, as
passed by the Lok Sabha, be taken into
consideration."

Sir, the House might be aware that the
Bill hag already been passed by the Lok
Sabha and it awaits the recommendations
of the Rajya Sabha. ITiere are two main
objects in the Bill, one is to provide for
the levy and collection of a cess on manu-
factured beedis and the other is to make a
provision in the Act to the *fleet that the
provisions of the Central Excise and Salt
Act, 1944 and the rules made thereunder
would apply to the levy and collection of
cess *nder the Act.

At present the Beedi Workers Welfare
Cess Act, 1976, provides for levy and
collection of a cess on tobacco issued
from warehouses for manufacture of
beedies. Consequent on the decision
taken to exempt tobacco from excise duty
in 1979 the warchousing arrangements
for collection of excise duty has been
discontinued and, therefore, it has not
been possible to collect the cess on
tobacco. It is, therefore, now proposed to
substitute a levy on manufactured beedies
for the cess on tobacco.

The cess is meant for financing the
Beedi Workers Welfare Fund which has
been set up under the Beedi Worker;
Welfare Fund Act, 1976 for financing
measures to promote the welfare of the
persons engaged in Beedi industry.

The Fund was set up in February,
1977. The proceeds of the cess on
tobacco collected upto February, 1979
were credited to this Fund. The total
amount of money collected was about
5.19 crores. Of this, a little over Rs. 2
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erores was spent upto March, 1981 and
the budget provision for the current year
is about Rs. 2.14 crores.. Unless this Bill
is passed and arrangements are made to
collect the cess on beedis immediately the
fund will be left with only about Rs. 1
crore at the end of this current year. The
Fund Act provides for the following typas
of welfare measures:

(a) Improvement of public health
and sanitation, prevention of diseases
and provision of medical care;

(b) Provision and improvement of
water supplies and facilities for
washing;

(c) Provision and improvem-'n” of

educational facilities;

(d) Provision and improvement of
housing and recreational facilities etc.

Of these, priority has been given to
medical care, housing and education. We
have so far set up 71 dispensaries at the
various places where there is a
concentration of beedi workers. We have
also given assistance to the State
Governments as well as the beedi workers
for construction of houses. Scholarships
are also being given for education of the
children of beedi workers. These schemes
will have to be continued and also
augmented to meet the growing demand.
The balance available in the Fund i not
adequate for this purpose. It i, therefore,
necessary to tap an alternate source of
finance for the Fund and Government
have come to the conclusion after careful
consideration that the levy of a cess on
beedi is the best means of financing the
welfare measures.

The Bill provides for the levy iand
collection of a cess on manufactured beedis
at a rate which shall not be” less than 10
paise and not more than 50 paise per
thousand beedis. It is estimated that if the
cess is collected at the minimum rate of 10
paise per
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thousand beedis, h* total amount that can be
colle ted would be between Rs. 2.5 crorg to
Rs. 3.00 crores. " The actual rate of he cess
to be levied will be decided b," Government
after making an assessment of the amount
required.

It has been provided in the Beedi Workers
Welfare Cess Rules, 1977 framed under
section 7 of the Beedi Workers Welfare Cess
Act that the provisions of the Central Excises
and Salt Act, 1944 ai d the rules made
thereunder would be applicable to the levy
and collection of the cess. The Committee on
Subordinate Legislation of the Rajya Sabha
have observed / that since the Act itself does
not con--""jtain any provision to this effect,
an appropriate provHon should be made in
the Act itself. Accordingly, It ha« been
proposed to amend the Act so as to provide
for the application of the provisions of the
Central Excises and Salt Act to the collection
of the cess under the B eci Workers Welfare
Cess Act.

With these words, I request that this
august House may kindly take up the
Beedi Workers Welfare Cess Amendment
Bill, 1981, as passed by the Lok Sabha,
Snto consideration and to return the same
to the Lok Sabha.

The question was proposed.

MR. DEPUTE CHAIRMAN: One hour
is allotted fer the discussion of this Bill
and I equest hon. Members not to take
mor. than 6 minutes each. Mr. Dhabe.

SHRI SHBLDHAR  WASUDEO
DHABE (Mahs a:;htra): Sir, though
every Bill has sj»t its own importance,
this is a very i nportant Bill.

MR. DEPUT' CHAIRMAN: But you
should take only five minutes.

[The Vice-Chairman (Dr. Rafiq
Zakaria) in the Chair]
SHRI SHJUDHAR  WASUDEO

DHABE; Witt the arrival of the Vice-
Chairman I think, the time-limit will be
enforced more strictly.

Sir, this Bill is a welcome measura But
it is unfor unate that the Govern-
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ment took two years to take a decision to
levy the cess. It was in 1979 that tobacco
was exempted from the Excise du:ty and,
therefore, this cess could not be
recovered. I would like to know from the
honourable Minister why so much delay
has taken place for more than 1-1/2 years
and what steps will be taken to effect
retrospectively the recovery of the cess
from the employers.

Secondly, Sir, in this beedi industry
which is a very important industry in the
country—it is an important industry in
my State also—there are more than 30
lakh workers and the actual figure is
31.06 lakhs. Sir, the country is divided
into different zones like Allahabad,
Jabalpur, Bangalore, etc. The Bangalore
zone has got 9 lakh workers or so and the
Maharashtra, Goa and MP region, that is,
the Jabalpur zone, has got 7.5 Ilakh
workers. Sir, the objectives mentioned by
the Minister are very laudable, that is,
providing for public health, sanitation,
educational facilities and housing. These
are very laudable and they are very
necessary. But one major drawback is
there which we have seen in this and it is
the administrative expenses. For all the
industries together, Sir, there is only one
Labour Commission tor managing all the
industries in the Labour Ministry. But, for
each industry, there is a separate Welfare
Commissioner. For coal there is one
Welfare =~ Commissioner and  for
manganese there is one Welfare
Commissioner and for beedi, there is
another Welfare Commissioner and so
on. In my area, that is, the Vidharbha
region, coal and manganese mines °°
there side by side and there are two
Welfare Commissioners for these two
items. But there is no co-ordination
between them. On the contrary, there is
only duplication of work and expenditure.
I would like to suggest to the honourable
Minister that such posts are not necessary
and there is no need for separate
Commissioner* for implementing welfare
measures'. This sort of duplication
involves un-
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necessary administrative expenditure
which should be cut down.

Sir, one of the main things so far a, the
beedi industry is concerned, is that the
beedi workers are very poorly paid and 90
per cent of the beedi workers are women.
A survey was made by the ILO in 1980 on
this matter and it has been found by the
survey that of the total wage worth about
450 million dollars in the whole world,
about 160 million goe; to the beedi
workers in South and South-East Asia.
Nevertheless  beedi-making is  an
important source of income for the rural
households which are engaged in beedi-
making which brings about 45.5 per cent
of the total income of the household.
Therefore, Sir, for the unorganised sector
,of labour and for the women workers in
the rural areas this is a very important
additional source of income. One of the
reasons why the many industries in
Maharashtra have shifted to Madhya
Pradesh is the discriminatory way in
which the minimum Wages are fixed. In
my region in Maharashtra, this taking
place. The minimum delay wages
throughout India varv between Rs. 3 and
Rs. 5 and sometimes between Rs. 3 and
Rs. 6. But, Sir, in Maharashtra the wage;
were fixed between Rs. 6 and Rs. 8 with
the result that some beedi industry units
were shifted from Bhandara district to
Madhya Pradesh. A .conference of the
Labour Ministers was held in July, 1980
and the conference made a
recommendation that there should not be
any differential in wages of more than 25P
between one State and another and they
have also stated that there should be uni-
formity in the minimum wages for the
beedi industry if this industry is to
prosper. I would like to point out that
under the Minimum Wages Act, under
section 9 of the Act, Central Advisory
Board is to be Constituted »nd its work is
to co-ordinate the work of the Committees
and their work is also to see that the work
of fixation and revision of wages is pro-

perly co-ordinated. I would also lik* to
request the Minister to call a meet- A ing of
the Central Advisory Board and see that
uniformity in wages is achieved so that
there is no problem in the beedi industry.

Lastly, Sir, the most important point which
I would like to place before the Minister is
that the workers' welfare should have priority
as the exploitation which is going on in the
beedi industry is very-very large. Th,
workers are exploited by the contractors.
They do not get proper wages. Only fifty per
cent is paid to them. I will suggest to the
Minister that some Beedi corporations should
be set up, through which. > the rural workers
and the rural, poor people and peasants, can
sell beedis, so that proper income is assured
to them and ... (Time bell rings). This will
ensure that the workers are benefited to a
large extent.

Lastly, Sir, . . .

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA):You have already
said, "Lastly. . .

SHRI SHRIDHAR  WASUDEO
DHABE: This was because you were
ringing the bell. (Interruptions).

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The Deputy Chairman has
already told you that we have to finish
this Bill within the time, and there are so
many speakers.

SHRI SHRIDHAR WASUDEO
DHABE: I would like to say this
unorganised sector of the workers re-
quires special consideration, and uni-
formity of minimum wages is one of the
most  important matters in  thi3
connection, and I will request the
Minister to see that welfare measures are
taken and every pie is spent for workers'
welfare and not for administration.

Thank you.
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SHRI SURENDRA MOHAN (Uttar
Pradesh): Mr. Vice-Chairman, Sir, I welcome
this Bill and I think it wM long overdue. The
hon. Member Mr. Dhabe, has already raised
this question as t0 why there wad thig delay.
However, even if late, this Bill has come. But,
I find, Sir, whether in the amending Bill or in
the earlier Act ther, is no provision at ali for
the representations in the  Advisory
Committees of the Fund ** any level of the
representatives of the beedi workers. There is
a provision that a woman member must be
there in the Advisory Committee at various
levels of the Fund. That is a welcome
proposal. However, I would submit that unless
the representatives of the beedi workers are
associated with the Fund with its working,
with its functioning, not much will be
achieved because the beedi workers will not
know what they are getting, and the Fund Ad-
sory Committees also will not know \ what
really are the genuine demands, genuine
grievances, genuine needs of the beedi
workers.

Apart from this, Sir, I believe that there is
need now for a comprehensive legislation
relating to the beedi workers. Hon. Mr. Sukul,
a well-known trade union leader, just as Mr.
Dhabe is, has also pinpointed



221 Beedi Wc-Jeers

this problem by saying that neither the Bonus >
Act nc! the Provident ' Fund Act nor any t
sher Act appliesto the beedi w rkers.
Whatever minimum wages tl ey get, they are
also not linked wit a the dearnegg allowance

and they do not get any dearness
allowance. I think, Sir, that a
comprehensive legislation must be
brought forward, taking into consideration

all these issues go that the welfare o. the beedi
workers can be linked with their  security
and with some kind of viability in their living
standards. If such comprehensive legislation
is to be brought forward, it will be
necessary, in my view, that some enquiry
should >-%e undertaken into the living condi-

tions, into the ,>ay structure and into the
working of the various Minimum Wages
Acts, as also the working, of these A.cts

relating to the beedi workers. Wthout such an
enquiry, it may not be possible to really bring
forwan a comprehensive legislation which
will really serve the purpose. I ma afraid,
Sir, that the activities of *.he contractors who
rule over the livi s of beedi workers will have to
be scrutinised and will have to be checked.
Unfortunately the contractors ae not only
masters over their lives, they are also unscru_ -
puloug masters a d there is no relief from them.
The] a s no relief, firstly, because there iy n>
law,  secondly, because even if tiere is a law,
there is no machinery to implement fliat law
and, thirdly, Sir, because the beedi workers are
te -ribly ill-organised. The five year p: in
which had  been suggested during ho time of
the Janata Party rule had 1 lade a provision for
the creation of j roving fund, or revolving
fund, which could be used for the organisal on
of the unorganised rural poor. ' he- standing
advisory committee of the organised rural poor
also had made t is suggestion. = However, no
such re- olving fund has been created and the 1
asult is that whereve, workers are not 1 ganised
they really do not get any relie in terms of
setting up their organisatin. Thatis why I
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think it is necessary that
should be created.

auon a fund

Finally, Sir, I would say that the
workers education machinery created by
the Central Education Board does not
help them at all in training their leaders
and in preparing their organisers. That is
a big lacuna again. Therefore, I suggest
that that also may be given some
attention. Thank you very much.
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THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Santosh Mitra
please. You have yot only two-three
minutes.

SHRI SANTOSH MITRA .(West
Bengal): Sir, every body has been given
five minutes.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): It is according to
the strength of each party.

SHRI SANTOSH MITRA; Mr. Vice
Chairman, Sir, I support this Bill. But I
would like to make some observations in
regard to this Bill. The beedi industry is one
of the biggest cottage industries in our
country, providing employment to about
three million people. It also contributes
crores of rupees to the national exchequer.
But the living, conditions of the beedi
workers are quite horrible. They are paid
law r«tes of wages. The rate of wages aries
from Rs. 4 to Rs. 10. In some States, it is in
the range of Rs. 2—4, for thousand pieces.
The manufacturers appoint contractors to
give materials to the workers. Because of
this, a share of the wages is taken away by
the intermediaries. In this way, the workers
are exploited. Until and unless suitable
wage, are paid to the workers, their
welfare 1
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cannot be ensured. The manufacturers
appoint contractors. In this way they
avaoid the responsibility fe regard to the
rate of wages to be paid to the workers.
Most of the production centres are in the
rural areas. In the absence if alternative
employment opportunities, the workers
are forced to work at such low rates. The
beedi workers are working under
conditions of below ppverty line.

Another question I would like to Mk is,
how much has been collected *nder the
parent Act of 1976 and how much has been
spent on the welfare of the beedi workers?
Unless the Ministry formulates plans and
programmes to utilise the Cess- , which has
been collected for the purpose of the
welfare of the beedi workers, the object of
this Act wiR be defeated.

In the end, I would like to n“ake some
suggestions  for ameliorating the
miserable conditions of the beedi

workers and to free them 4
P.M. from  poverty. Minimum

national wage rate is to be fixed
and it must be made effective. The
intermediaries must be eliminated. The
manufacturers of beedies must be
compelled to provide factory sheds for
workers. Cooperative societies are to be
formed. Manufacturers must take lic-
ences from the local authorities and the
local authorities should look after those
manufacturers to see if they are providing
suitable conditions for the workers or not.
And lastly, tho beedi workers' representa-
tives are to be associated in the man-
agement of the Welfare Fund. Thank
you.

st awfam armifaws (sgraee
e ot fadaw, 7am & ot A o
A gIgerianda MITENE v
agarE | dfem wdw § a7
¥ wg ax wrev@nm 1w aw
HIT ST VE § 4 FEIHG D FGAFTH 71
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SHRI U. R. KRISHANAfr (Tamil
Nadu): Mr. Vice-Chairman, Sir, I rise to
support this Bill. This Beedi Workers
Welfare Cess (Amendment) Bill ought to
have been brought much earlier. I do not
know why the present Government took
such a long time for bringing this amend-
ment.

Sir, the beedi industry is one of the oldest
industries in our country and it is more or
less a cottage industry, wherever thig
industry exists. This is also one of the
unorganised sectors of industry, which
engaged more than three to four million
workers Mostly the workers engaged in
this industry are children' and women.
According to the ILO Report, 90 per
cent of the workers engaged in this
industry are women and children. Most
of them are affected by TB. Everybody
knows that the workers engaged in the
industry are not  getting an, bonus.
Neither the Gratuity Act nor the Provident
Fund Act is applicable to them. There
should be a minimum wage  fixed for
this industry uniformly throughout
the country. I, Tamil Nadu there-is a
minimum wage for  this  industry.
Everybody knows that the worker;
engaged in this industry get a  lesser
amount by way of wages, . ranging
from Rs. 4 to Rs. 10. It is really a
meagre amount. "Recently all  the
States' Labour Ministers came to the
conclusion that every worker, irrespective
of the industry, should get a monthly
income of Rs. 240.  So the minimum
wage, should be fixed In this sector.

Regarding medical facilities, I would
urge that wherever a CGHS Dispensary
exists, the workers engaged in the beedi
industry should be given free medical
treatment. The cess of 10 paise iy very
very inadequate. According to the
Minister's statement, the amount of ces,
likely to be collected, is about Rs. 2 to 3
crores. Definitely this is a meagre
amount. It cannot be utilised for any
other purpose. Even for housing purjnses,
I was told that only
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Rs. 6,500 is likely to be given, by which
we cannot construct * even a small room.
The tendu leaf used for the manufacture
of beedi should also be brought unde;, the
purview of the Act.

Now, beedi has got a ' very wide
market ¢ throughout India. I know that
beedies"from South India. are sent to the
North. When I enquired about it, they
said they are not in a position to
manufacture enough beedies to send to
the North, They should be given some
subsidy and they should be encouraged.

Then the distinction between branded
and unbranded beedis should be
abolished. The contract system also
should be dispensed with immediately in
the industry ;o that the real workers get
the benefit of this Act. With these words,
I conclude.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Kalyanasun-
daram. May I appeal to you to be very
brief?

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Yes, I shall try to be a
brief as possible.

While supporting this Bill, I want to
state that we will be only exhibiting our
token sympathy for the workers. If any
meaningful relief i to b, given to the
beedi workers by means of a welfare
scheme, ffiat scheme involve the
GovernmeritTof Thdia and the beedi
producers also. Iftw, By shifting this cess
to manufactured beedis, the consumers
are going to be taxed. And beedi being
the poor man's stimulant, you will- be
only taxing the poo, mah fo, this welfare
scheme.

The talk of welfare scheme for beedi
workers is very unreal. The beedi worker'
needs 'full employment and he wants job
security. Hig job is not safe. Although
children sAid women work, they are at
the mercy of the ferocious trade mark
owners who are main employers. Under
them there
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are middlemen v, ao exploit the labour of
these people. This is a most exploited industry.
There is no question of thy minimun v/ages
because they have no power 'r collective
bargaining with the em] loyers. They are un-
organised. If th y try to be organised, then they
are victimised. There is no legal protect X\ fop
them. So, an All India Act i: necessary to
provide them with bett> r working conditions,
even before anj attention is given" to their
welfare. They have no social security. Till lie
end of their life they have to work because
they do not h*"e retirement benefits. Regarding
occupatkAia I disease, very often the worker
contract dangerous diseases like T.B. aj their
places of work ar. highly insanitary. There
should b, a comprehensive Act to provide (for
better sen ic» conditions, retirement bt"iefits,
ninimum wage; and medical relief. Till then,
talk of their welfare has no meaning. Why we
insist on natic* al minimum wage for beedj
workers is, if a State Government stipulates
any wage or if through collective bargaining
or pressure the wage is iticreasrid in a local
area, then the beedi mar. ufacturers shift their
plac. of work to the neighbouring State to
avoid payment of increased wage. Therefore, a
national minimum wage i very tssttitial for
the whole country to pro ect the workers
otherwise welfare s hemes are meaningless.
SHRI AM/ RraOSAD CHAKRA-BORTY
(West Bengal): Though I welcome this Bill, I
am afraid, the purpose for wfcich I welcome it
will be 'defeated t (tally. Secondly, this
amount of Rs. 2 ' crores—most of it will be
consu; ied by the administration and the
workers will get only a negligible port o, of it.
Thirdly, these beedi worker; hav., not been
given any attention for Irtig years. Now this is
about ' heir Welfar, Fund. But it is not real. In
some of the High Courtg thi; question was
raised and their contents n is that they ar, not
workers, thev &'e the middlemen or
contractors w 10 supply tobacco and they
work on piec, system and therefore no mini)
1Ujn wag, is applicable to them no 1 MI..is is
given to them
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under the Bonus Act. No other beneficial
measures is applicable to them. And th,
Government has hot thought about them. That
is ou, grievance. Th, Government should see
that these workers get the real welfare, the
actual welfare because they are unorganised.
Sir, in th, High Courts this point has beea
mentioned" quite often,

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): iDont go into all those details.

SHRI AMARPROSAD CHAKRA-BORTY:
Sir, i will not go into that. But I would earnestly
urge upon the Government to bring forward a
comprehensive Bill so that the welfare of these
beedi workers is assured ‘> some extent. There
are more than one crore peopl, in this. Actually,
they are forty lakhs. But, Sir, you know, in the
trade union * movement, we generally take into
account the family members also and, therefore,
it is about one crore. These people are rotting
and they are living below the poverty lin, and
they are starving and nothing is done to im-.
prove their welfare although we make some
attempts to do something with regard to their
welfare. Thank you, Sir.

SHRI P. VENKATA REDDY; Sir, I am
very much thankful to the honourable
Members for their unanimous support and also
for their valuable suggestions for the better .
administration of the welfare acti* vities.

At the outset, Sir, I want to submit to the
House that the Government is aware of the
enormous problems that are being faced by
the beedi worker, and it is the Government's
endeavour to do whatever is possible to
improve their lot.

Sir, Shri Dhabe and Mr. Krishnan asked
why so much delay has taken place and why
two years have elapsed before this Bill was
brought forward, it is not correct to say that
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two year, have passed by. One year has
already passed by during the Janata regime.
Strictly speaking, Sir, it has taken only one
year to bring forward this Bill.

SHRI SHRIDHAR WASUDEO
DHABE: But from 1980 onwaras
are in power.

Iyou

SHRI P. VENKATA REDDY: Yes. But, it
was introduced in last August and it could not
be brought here because there was no time.

Now, Sir, about the implementation of the
schemes, Mr. Dhabe, Mr. Bagaitkar and other
Members nave criticised saying that so much
money is being spent on administration and they
asked: "Why don't you have common Welfare
Commissioners for all these things?". I want to
submit that the Welfare Commissioners are not
there exclusively for the beedi industry, but they are
there for iron ore, for manganese ore, for limestone
and dolomite mines, for mica mines, for coal, etc.
Except for coal, there 1 ¢ is only—one for all the
Welfare Funds. There are five Commissioners all
over the country. They are com-mon and they are
not exclusively for beedi. Therefore, that question
doe® not arise.

SHRI SHRIDHAR WASUDEO DHABE:
Where i; the necessity for having 5
Commissioners? Just as there is one for coal,
why not have only one?

SHRI P. VENKATA REDDY. In 1978-79,
coal was separated from the Labour
Department and, therefore, it is with the
Department of Coal. Sir. Shri Surendra Moha,
also pointed out that...

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Minister, please
be brief because the tim, allot- | ted tor this Bill

is already over.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Never curtail the time of the Minister,
Sir.

DHABE: Let him reply, Sir.

SHRI P. VENKATA REDDY: We are
concentrating on three types of welfare
activities, that is, medical care, housing and
education. So many Members have suggested
that medical care should be strengthened and
more hospitals should be opened. One
honourable Member has suggested that more
mobile dispensaries should be opened. There
are static disp .isaries and mobile dispensaries
as well as static-cum-mobile dispensaries. For
the TB patients, Sir, we have got beds reserved
in the TB hospitals and for each bed we are
paying Rs. 3,600 and i think we have got to
pay more from next year because they are de-
manding more. Besides this, Sir, wc are giving
railway fare and we are giving Rs. 50 as
subsistence allowance to the workers. Of
course, there is a demand to increase this
amount also. The Government i having this
question under its consideration. With regard
to the housing schemes, th, Members have said
that the provision is very meagre, that i*> the
sum of Rs. 900/-. Ther, are two schemes.
Under the "Build Your House" scheme, we
give Rs. 900/-and the other one is a subsidy
scheme and it is only to supplement their ex-
penses. Of course, there is one more scheme
for the economically weaker sections. Under
this scheme. Rs. 1,500 is being given as
subsidy. Of coure, if the funds are available,
we can even increase that. Grants-in-aid are
being given to the State Governments for the
construction of houses because the State
Governments ar, concerned with  the
construction of houses through it, agencies like
the State Housing Boards, etc. In the field of
education, Sir, scholarships are being given,
the amounts ranging from Rs. 10 to Rs. 75.

Sir, Mr. Kalyanasundaram and some other
Members also pointed out that social security
measures should be properly implemented for
the welfare of the workers. Sir, the Provident
Fund Scheme has  been
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made applicable vich effect from 31st
May 1977. Some employers h&ve gone
to the court and ve are doing our best
through legal m thods to vacate that.

About the suggestion that excise duty
should be withdrawn, since it is being
misuse . and it led to malpractices, we si
all forward the suggestion to the
Ministers for their consideration.

Sir, about th« question of National
minimum wage, it has been discussed at
different forums and levels, and It was
not considered feasible. Recently, the
Standing Committee of State Labour

Ministers also came to the same
conclusion  (Interruptions).
THE VICE CHAIRMAN (DR.

RAFIQ ZAKAI1 IA):
Minister, p ease.

SHRI P. VE IK ATA REDDY: A
meeting »f th Labour Ministers of
some of the bi< i1 producing States was
held on the 11tli September, 1981,
and some important decisions were
taken in that meeting. These decisions
are: (1) All the State Governments
should revise minimum wages latest by
the 1st January 1982, and it should be
between Ss. 7 and Rs. 8. 2)
Variable DA. formula should "be im-
plemented or >noe in a year revision
should be ma> e. (3) They have re-
commended  guaranteed  minimum
wage or fall jack wage as not let»
than 50 per c< nt of the average daily

Don't interrupt the

earning. | shall  communicate to
them the sen iments  expressed in
the House.

SHRI SB RIDHAR WASUDEO

DHABE: Yo 1 hav, fixed ten paiie. For
one and s half years...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Dhabe, please
do no interrupt. (Interruptions)

SHRI P. A ENKATA REDDY. Sir, in
this connf rtion so many Members have
suggest* g in the Lok Sabha also that
some ¢ v-operativfs sbould b« formed.
But then, Sir, the initiative should come
from the workers.
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SHRI  SHRIDHAR WASUDEO
DHABE; I have not suggested that...

THE VICE-CHAIRMAN
RAFIQ ZAKARIAV. Mr.

(DR
Dhabe, I

cannot allow this kind of croM-
examination of the Minister. (Inter-
ruptions) .

SHRI P. VENKATA REDDY; Gov-
ernment would like to give them all
assistance they require. Now they are
given Rs. 9.50 per thousand bidis and Rs.
5000 a, death relief. The bonus this year
is 10.7 per cent—Rs. .75 lakhs. It i better
to encourage this co-operative sector so
that we can relieve these workers from
the clutches of the middlemen, that i»,
contractors.

Some hon. Members suggested en-
hancement of cess rate. This will be
considered "by the Government while
issuing the Notification. All these
sugg«stiong will be considered. To re-
view the implementation' of the Act and
to suggest the amendments necessary, ,
compact standing Tripartite Committee
has been constituted on 26th August
1981. This Committee is going through
the Act and it is going to ,giv. suggestions
for better implementation and also give
suggestions for the amendment of the
Act.

With these words, Sir, I request that
the Bill be taken into consideration.

THE  VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): The question is:

"That th, Bill to amend the. Beedi
Workers Welfare Cess Act, 1976, as
paseed by the Lok Sabha. be take, into
consideration."

The motion was adopted.

THE  VICE-CHAIRMAN (DR
RAFIQ ZAJKARIA): Now, we shal
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take up clause-by-clause
of the Bill.

Clauses 2 to 6 were added t, the Bill.

consideration

Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI P. VENKATA REDDY; Sir, I
move:

"That the Bill be returned."

The question was put and
motion was adopted.

the

THE CINE-WORKERS AND
CINEMA THEATRE WORKERS
(REGULATION OF
EMPLOYMENT) BILL, 1981

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, we shajl take up the
Cine-worker« and Cinema Theatre
Workers (Regulation' of Employment)
Bill, 1981. The time allotted by the
Business Advisory Committee to this Bill
is two hours. So, I hope, everyone of the
hon. Members who is to participate in this
discussion will co-operat, with me.
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THE  VICE-CHAIRMAN (DR
RAFIQ ZAKARIA): 1 think, we will
take it up after the Bill
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THE = VICE-CHAIRMAN (DR

RAFIQ ZAKARIA): Let us see.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI SITA-

RAM KESRI): It can be taken up ,
later on.
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THE  VICE-CHAIRMAN  (DR.
RAFIQ ZAiKARIA); Mr. Mathur, we
will cross the bridge when w, come to
the bridge.

SHRI JAGDISH PRASAD
MATHUR: But I may not be grounded in
between.

THE VICE-CHAIRMAN
RAFIQ ZAKARIA); No, no.

(DR.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): Sir,I beg to
move:

"That the Bill to provide for the
regulation of the conditions of
employment of certain cine-workers
and cinema theatre workers and for
matters connected therewith, as passed
by the Lok Sabha, be taken into
consideration."



